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SHRI'K.C. PANT : Nor has there been
any official briefing. 1 made inquiries this
morning. There was no official briefing.

st gFR T2 wgaEd (I): wrfax
FIFTT &1 Moy o 3 gararas)
# qg9 Wt ? gg OFT 4 @ af ?

MR. SPEAKER : This is not a budget
document about which the question of
leakage can arise, There is no question now,
because the Prime Minister did not make a
statement.

=it wate g (faeel @21 @ aA-
PHFT A1FH FIWX QT HF g P GIHIT
1 Moty feie gy & arg ogy
#Y ogT wn ?

qeqw WEted . ag a1 #4 Far &
3@ aR F G @Ay JAY wwE ¥ qoar
2 f5 w1 ag Ffade o feesg gorar Al
AT IZITAFTRE |

SHRI K.C. PANT : The decision was
taken last evening and we could not have

brought it before the House earlier than we
have done.

it wrewt fagrdt A (FwTHY) ¢
ag fiE g7 #1 9 et ?

weas WEIT ;. 4g I H 0 Af-
o

ot mEw fagid el @ AR § Fa
g A W Qg !
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BUSINESS OF THE HOUSE

THE MINIiSTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING & TRA-
NSPORT (SHRI RAGHU RAMAIAH) :
With your  permission, Sir. 1| rise to
announce that  Government Business
in this House during the week commencing
from 30th November, 1970, will consist
of ; —

(1) Consideration of any item of
Government Business carried over

from today’s Order Paper,

(2) Consideration and passing of ; The
Indian Medicine Central Council
Bill, 1970, as passed by Rajya
Sabha,

(3) Discussion and voting on :

Demands for  Excess
(General) for 1968-69.

Grants

Supplementary Demands for Grants
(General) for 1970-71,

Demands  for Excess Grants
(Railways) for 1968-69,

Supplementary Demaands for Grants
(Railways) for 1970-71, .

(4) Consideration and passing of :—

The Supreme Court Judges (Condi-
tions of Service) Amendment Bill,
1968,

The Chartered Accountants
(Amendment) Biil, 1969,

The Maternily Benefit (Amendment)
Bill, 1967, as passed by Rajya
Sabha.
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The Industrial Disputes (Amend-
ment) Bill, 1968, as passed by
Rajya Sabha.

The Prevention of Insults to Nati-
onal Honour Bill, 1970.

(5) Further discussion under Rule 193
regarding establishment of Cotton
Corporation of India at 430 p.m.
on Wednesday the 20d December,
1970.

DR. RAM SUBHAG SINGH (Buxar):
The question of unemployment should be
given priority and some time should be
allotted by Government for its discussion.

MR SPEAKER : We are committed to

lude our busi this on the
18th of next month. Personally also I stood
committed to certain discussions during this
session.

AN HON. MEMBER : On what ?

MR. SPEAKER : Some members raised
eertain issues when they saw me and 1 said
iwe will find time’. So I comvey to the
Minister that if we are not able to find
time for these during the programme already
issued, we will have to go on for another
day two. If we do not finish the discussion
of all the various items, about which refer-
ences were made, I give advance notice to
the Minister that we may have to sit on the
21st end 22nd also. Otherwise, as things go
on at this speed, we will not be finishing
the business to which we stand committed
from the previous session.

SOME HON. MEMBERS—rose.

MR. SPEAKER : You must be know-
ipg that the Bhim Club is having a lunch
today !

SHRI RAGHU RAMAIAH : As
regards jon of the ion, may I be
permitted to consult Government ?

MR. SPEAKER : He may ; he must.

ot waw fagrdt aRd (ITA) ©
udl quoamag ¥ uer w0 & b
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SHRI R.K. AMIN (Dhandhuka) ; You
will remember that during the last session,
you gave a promise that the Fourth Plan
would be discussed in the next session, that
{s, this one. 15 hours were allotted then for
{t. You even said that it would be taken up
in the first week. Now two weeks are over and
we are at the end of the third, and yet there
is o trade or indication of any discussion.
coming.

MR. SPEAKER ; My promises are not
commitments ; they are for presentation
before the Business Advisory Committes.

SHRI R.K. AMIN : Can we have a
discussion before the Pian is over ?

SHRI PILOO MODY (Godhra) : Before
it starts,

SHRI R.K. AMIN : Now a mid-term
appraisal will come.

SHRI SHRI CHAND GOYAL
(Chandigarh) : A number of hon. mem-
bers give notices of no.day-yet named
motions. It is unfortunate that hardly one
or two of them are admitted and discussed
in each session, Last time, a meeting of
that Committee was held and it was said
that this was to be decided in the Business
Advisory Committee. Some time must be
found to discuss some of these motions
because some of them are really concerned
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with very important subjects, We know that
Shri P.V. Shastri’s motion regarding subver-
sive activities was considered in three
successive sessions. Time could not be
found in one session for one motion. So,
my respectful submission is that more time
must be found for such motions,

13 hrs,

ot gew we3 s () ¢ fe-
@ ¥ wwe FusT I A feafy aga
T ¢ 9 FTE! A < @t 97 @
g | T T X 9=t FW o AR
frac et & 7 ¥ A wsAT ¥ agg
¥ S worge A E St g @ @
A T F qre N ) ad) 5y §
T I 9T 991 F0 F f7d geF Awy
frarery ?

SHRI S.M. BANERJEE (Kanpur): I
am really sorry to learn that the hon. Minis-
ter of Parliamentary Affairs did not consider
it fit to have a discussion on the Prevention
of Violent Activities Act of 1970 which has
been implemented in Wcest Bengal, You
know this Act was never discussed by the
House. It was simply discussed in the
Advisory Council, and this House did not
get an opportunity to discuss it. Some of
the Members of this House have already
tabled a statutory resolution, which has
been admitted and circulated on the 26th
November, 1970, reading :

‘““That the Prevention of Violent
Actlvities Act, 1970, rereplaced by the
President by e nacting a replacing
Act, This House becommends to
Rajya Sabha that Rajya Sabba do
concur in this Resolution.”

This House has been ignored completely,
and so we want a discussion on that.

Secondly, for long time we have becn
demanding that the case of the policemen
who are still roatting on the streets should
be considered. 1 know that the Home
Minpister bas taken a decision, Let him
aanounce it,
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2§37\f, Blplnm of

[ <fama)
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SHRI NATH PAI (Rajapuri) : Mr,
Speaker, I should draw your attention to
the fact that there was no mention in the
Mibister’s statement of any of the important
matters mentioned by Dr. Ram Subhag
Singh, The issues arc very explosive. Take
for instance, unemployment. 1 think the
House should be given an adequate oppor-
tunity to disscuss it because ultimately I
think this will be the issue to assume
dangerous proportions unless we discuss it
very seriously and offer reasonable solu-
tions,

It is nearly three weeks since you direc-
ted the Minister of Defence to come with
a statement arising out of my privilege
motion against him.

. MR. SPEAKER : You have already
been informed about it.

SHRI NATH PAI : When is he making
the statement? For the three weeks
1 waited patiently. In between the issue is
being prejudiced by all kinds of things.
Have you any indication of the time ?

MR. SPEAKER : 1 was informed after
.you received information,

=t wATET W () : w9y a5
# qde & Aar = aroadr Y §@ AR
*1 gwga F3q1 § 6 = dA=ar sqreany
# gy F Frawl 71 97 FA F fq7 N
g 457 o1 I9F AT < ggw @A
iR T Ll
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a6t faar fogem &1 99w aw
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wrere A3 1 ohred uw fz S@ g7 gt
IET FgT F1AT AT |

Nadr g gz g f& dma 31 S
fadma e ardiEe Yfaefada tae smar
¢, faud gorfas @gz) WegET |
A W A\ g, 9§ 9T @ @i
afgd | ag us it wAar g faw
At ¥ Hel 7 A9e T3 AT ar g6
TRy gz Ve =g fegmm@ &
Ade W &1 39 QX 29 A1 WEAEF

g1

+t Aeg wae (atEia) o F wod
AIeqw § HA-FIT {AT F AT A1EAT
g e oo Gema ki ¥ wowTEw
fager a7 & weguaarfaas ufafgn 1
a1 F1 s fa¥aw qrg R arar
g1 3T IEFT FH F § 9 FIEF F7 G-
FREA fadmI g ?  FFH goAg AN
Fiarg & a8 § 99 @ guEAT @)
g | safay gas agangr s fF a2 @@
T ¥ qw QFT 1@ O A7 ALY ?

SHR! BAKAR ALl MIRZA (Secundera-
bad) : Sir, 1 submit to you with gieat
respect that whenever we pass a Bill in this
House we expect that within a reasonable
period of time it becomes an Act. The
Lokpal and Lok Ayukt Bill is lying with
the Rajya Sabha for more than one year,
We took four years to pass this Bill jn
this House and it is now more than one
year with Rajya Sabba. 1Is this being
done to shield some Ministers ? Do they
want to postpone it so that it will come
only after the next elections ?

Secondly, a oumber of delegations are
meeting the Prime Minister every day and
we are told that the Prime Minister bas
been telling so many people so many things
about Telenganga. After the recent elections
there is a complete change. 1 would sub-
mit that you should give some time so that
we can discuss the Telengana question.
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SHRI SONAVANE (Pandharpur) It
is pecessary that the session should be
extended in order to cover sO many points.
When there are so many important matters
to be discussed I do not understand why
the session should be curtailed to five
weeks, It is impossible to transact all the
business and we do not get rest at all, We
come here at 9 A. M. and go back at 9.30
P. M, Is this the way we should work ?
We should have rest also. It is beiter to
extend the session.

SHRI RAGHU RAMAIAH :
Regarding the Cotton Corporation I have,
already stated that it is going to come up
on the 2nd December. Shri Madbu
Limaye raised several points. Actually,
last. two times as many as 35 poinis were
raised.

AN HON. MEMBER ; Today ?

SHRI RAGHU RAMAIAH : I have
not counted yet, The Ministers have to be
consulted, Some are suggestions for action,
sgme. are suggestions for statement and
some have to come by way of non-official
motions. The only thing I can do is 10

NOVEMBER 27, 1970

the House 208

eonvey to the Ministers the strong feelings
of the House.

SHRI RABI RAY : And then come to
the House with a statement on what he has
done.

SHRI RAGHU RAMAIAH ; Such of
them as can be embodied in our business
we do include. On the Five Year Plan
there will certainly be a discussion. It is
now proposed to have it in the last week,
as it stands. The exact date will be noti-
fied later, but thers will be a discussion in
this session.

As regards the point raised by Shri
Goyal, this point did arise in the No-Day-
Yet-Named-Motion ~ Committee, They
suggested certain things, The Business
Advisory Committee makes some suggestions
and in the House also some suggestions
are made. The Government will have to
decide that within the available time what
is possible to be done. The moment a
suggestion is made | cannot promise ‘‘yes,
everything will be done.” Government
have their own legislative business; then
there are taxation measures and some time
is set aside for noun-official business. We
will certainly try to put as many discussion
as are possible consistent with the time
available before the Government.

Mr., SPEAKER : I think we will have
to revise our procedures now. We are
following the British pattern. In a federal
system with such a big country there are so
many things happening here and there and

hon. Members want to reflect them
in the  House. Most of the
countries are  considering these

issues by referring them to committees ;
USA, USSR and many other countries
are doing it. We will have to seriously
think of that. After all, we are sitting
for eight months in the year, The rest
of the time is taken by the committees —
financial committees and Joint Committees.
Members get very little time to go to their
constituencies. We come here early in the
morning and go back at night and our
constituency people think we are enjaylng
here in Dalhi,



